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e applicent who is an I.F.S5. Officer of 1987
otted to U.P.Cadre has approached this Tribunal
ayer for issue of mendamus directing the

t No.1 to decice his repressntation dated
Annexure A-3) by a reascmed order or to grant
ale of pay to him from the date his juniors

red for the above scals,

2. The applicant has also moved the Misc, Application

No. 1666/
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92 wherein he has prayed for restraining
t No.1 from making any promotion in senior

e ofpersons junior to- the applicent,

cording to the applicaﬁt, after selction and

, he joined I.F.5. and was allotted to U.P, State
1987. In the gradation list he was placed

Sri S, Rama Chandra Reddy and above Sri Y.S.K.V.
mar, His Batch was given senior scale in the

and some of his juniors, namely Y.S.K.V,Sheshu

i K. Thomas, Sri K, Praveen Rao and others were

n senior scale vide notification dated 12.12.91.
by the denial of the senior scale, he mads

ntation to the respondents on 21.3.92{Annexure A3)
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But that| représentation hasnot been disposed of and

though the respondents prométed: some more juniors

but the | case of the applicants was not considered.

The grievances$ of the applicant is that he has passad

all the departmental t@8sts and his services throughout
have :been patisfactory, and there was no departmental

proceedipg or any othasr proceeding against him as such

denial oFsenior scale was arbitrary and discriminatory,

4, Ths EZﬁr%%%nsel for the applicani, while arguing
the case|submitted that the applicant hasbeen denisd
arbitrarlly the senior scale to which he was entitled to
on the b?sis of his services and also ths seniority
and urgeg the direction msy be given to the respondents
to consider and dispose off the representation ofthe

aprlicant dated 21.3.92 (Annexure A=3). We consider

4,

that the

application can be disposed of at this stage

withx syitable directions and accordingly we direct

the respondents to comsider and dispose of the represen-

tation of

the applicant dated 21.3.92 (Annexure Ax3)

by a spegking order within a period of 2 months from

the date
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of receipt of this order. The application is

as above. No order as to costs.
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